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Ver sus

1. Union of India, through;

The Secretary.
Mini s t r- V o f Ho ffi e A f f a i r's.

Govt. of India.Central Secretariat.
North Block.

New Deliii

2. Director,
Intelligence Bureau.
Mi n i s t r- v o f Ho iiie A f f a i r s.

Govt. of India.

35, Sardar Patel Marg.
New Delhi .... Respondents

0 R.JD E .R ( ORAL )

Justice y.S. Aggarwal,Chairman

^ Learned counsel for the applicant. during the

course of submissions, states that the applicant has

already invoked rule 29 of the CCS (CCA) Rules and has

filed a revision oetition with the President, The same has

not vet been decided.

2. The present petition is directed against the order

passed bv the disciolinarv authority dated 13.8.2001 and of

the apoellate authority dated 1.8.2002.

3. The learned counsel states that a direction can



/dkm/

7," authority which h.. b.en
-Vision oetition.

once the revision petition is pending and such e
direction is given reasrding natter which nes to be
a-:.udicated. no rights of the respondents shouid be
t! f f ec ted. There f o ,• r. i t i-letofe. It becomes unnecessary for us to
issue a notice to show cause.

that the revision petition of the
aoplicant dated 3I•i• 2003 should be decided bv passing a
speaking order preferably within four „,ohths of the receipt
Of the certified copv of the present order and communicated
to the applicant. It is further made clear that in case it
has already been decided. even the said fact «y be
commuhlcated to the applicant. o.A. is disposed of.

( S.A. Si4>ah )
Member(A)' ( V.S. Aggarwal )

Chairman


